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Fourt enth Kerda Lcgidative Asrcmbly

THE KERALA AGRICI,'LTURAL WORKERS,
(AMENDMEND BrLL, 2021

A

BILL

Bill No. 2E6

fudherto dmend tll€ Kerola Agriculurol lt/or*ers, Act, 1g4l.
ee€tnbra-nlHEruAs, it is exp€di€nt fifi[er b. amend the IftralaAgricultual woltets' Act, lg74 (lg of 1974) fu rfrc purfses hereinafter

appcaring;

BB it emcted in tle Sevety second year of the Republic of India asfollows:-

l. Sttort title and commence enL-<!) This Act may be called the KeralaAgriculu"l Workers' (AEmdment) AcL 2021.

(2) It shal be deemed to have come into force on the 16a day of
Jariuary, 2020.

_ _ .2. hrcnnent of *aion g.--fo ,""tioo 9 of the K€rala Agricuitural
Wo*exs'Act t97a (18 of 19za) Gerefmler reterrta to as Ae pJcipaiectl,_

. (1) for sub-section (1), rhe following sub_section shal Ue suhUnrted,namely:-

- "(1) Every land owner holdlng Eore than twmty A.res but less thanforry&€s h extmt of agricu.ItEat Uaa snai p"y *r;b,;;;il"-r*i;il
]"T.:l fift, ry* per Are, per annun for tle eorle il;fi ; bt* and thoseholding nore tha fcty Anes of agricultual land shall contibute one rupee per'Are, per annum fo the entire Iand held bJ hin in ,uJ 

^*J * ."y u.pressibed";

(2) in sub-,section (2), for fte wods "frve nrpees. tte words'lwenty rupees' shall be srbstinred;
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(3) for sub.section (4) the following sub-section shall be

substitud, mmel)r:-

'(4) The GoverD.ment shall conribute to the Frmd every year,

by way of grang an aEount equal to ihat of.twenty five per cmt of the contribution
paid by the registerd agricultural workers in eirery financial year, limitbd o a

maximun of rupees frve per capita".

4. Repeol ond soving.--(l) The Kerala Agricultural Workers' (Adendmeno

Ordinance 2020 (62 of 2020) is hseby rcpealed.

(2) NotwithsBndiq suc.h repeal, anything done or deemed to have

been done or any action taken c deemed to have been takm undo the principal

Act as ammded by the said Ordinance $all be deemed m bave been done or taken

under the principal Acg as anended by this Act

STAf,EMENT OF OBJECTS AND REASONS

SuEsection (1) of section 9 of the Kerala Agricultual workers' Act, 1974

Eovides tlat every land owner holding more than forty ares -u- extent of
agricultual land shall pay contribution to the fund at the rate of twenty-frve ryisg
lxr are 1xr annum for rhe land held by him in excess of forty ales or part thodof in
the manner gescdbed- Sub-section (2) of section 9 of the said Act Eovides that

every registered agricultural worker shall pay contribution to the Fund at the rate of
ffve rupees per mensem, Sub-.sectior (4) of section 9 of tlre said Act Pmvides that

the Govemment shall contibute to lhe Fund eyery year, by way of grant, an

amount equnl to that of ihe contibution paid by registered agricultural worlers in
every financial year.

At present, the income of the frmd is too itrsuffrcient to pay the welfare

bmeffts o the workers under the Scheme. Morcoyer considering the benefits that

are behg exterded to dre agriclltural r.forkers, the presmt rate of land owners

conaibution and agricultural workers contributiou have to be enhaaced. to Eeet the

varlous welfare benefits to be given to theu as per 6e provisiom of the Sdreme.

Fr-rther it is also decided to enhance the conuibution by way of Grant by the

GovernmenL Hetrce, it is found necessary.that rhe rclevant provision in the Act has

to be amended suitably so as to inq€ase the land owners contibution and

agriculnral workers colttibution payable to the Fund. Ther€fore, dre Governnent
have decided to amend the said Act suitably.



3

Tlough a BIII to bdtrg an Act of ttre Srate Legbletive Assembly m his
subject was published as Btll No.175 of the Fowtetrih K€rala Leglsladve
essem.bl4 the same could not be t r,oduced rr, and pessed by, the Legisladve

fssembly.

As he Legislrtive Assembly of the State of Kerala was not in sesst@ ard as

the above gopogals had obe glven efu to lmEedlately, the Kerala Agiculffial.
Wor*eE (ADendEent) OrdiDaDce, 2O2O (7 of 2020) i{as pmmulgated by the

Govsnor of Kera.la oo lhe 16t day of Jstruary, 2020 and the same was pub[shed itr
the Kerala Gazette Extaordinary No.114 dated ld January, 2020.

. A BilI to nplace the sairl Or,rtinance by an Act of the SraE Leglslatue could '

mt be iutoduc€d'in, and passed by, the Leigisladve Assembly of he SraE of
Kerala, dfing lts session wHctr comnenced on the 2S &y of Jmuary, 2020 and
ended on the lf day of Feb ary, 2020;

As rhe provisfons of rhe sairt Ondlnace had b kept altve and the Leglslaft,e
Ascembly of the SraE of fcrata was not ltt sessioB, 6e Kerata Agricuttual
Worlcers (Amendment) Nimnce, 2020 (10 of 2020) was pomulgated by rhe

. Govemor of Kerala on the lf day of February, 2020 aBd the same was publtshed

h the Kerala Gazette Extraordinary No.539 daed 1S Fehuaxy, 2OZO,

A Bill o rcplact the sald trinance by anAd of rhe Sate Leglslerc cu d
not be lrEoduced itr, and passed by the Legistadve Assembly of rhe Sme of
Kerala, during its sessioa which commenced on the 2l dayofMarch,2020 and
ended on the 13! day of March, 2O2O;

As the prc\risioDs of ihe said dinance had to be kept allve and the
Iagisladve Assembly of the State of Kenla was nd in scsiou the IGrata
Agricuttual Wo*els (AEedmmt) ffiinance, mZO e4 of 2020) was
promulgated by the Govemor of Kerala on the 31. day of Marth, 2O2O aDd rhe
sane was publlshed in (he K€rala Gaz.tts Ertraordinary No, 1012 dated 31r day
of Mardl 2020;

A Bill o replace the sald fuinance by an Aa of the State Legislature could
not be hEoduced in, and passed by the Legislarlve Assembly of the State of
KeHla, durbg lts sesslon which conveued on rhe ?4 day ofAugust, 2O2O;



4

As lhe provlsiono of the sai'd glilfinLce had to be kept alive and the

Legislative Assembly of the State of'X"rafi was not in session, 6e Kerala

ASriculEal V/orlrers' (Antndnent) mitrarce, ?f/zl (62 of 2020) was

pomulgated by rhe Govsuor of Kerata on thq 2S rhy of Seprember, 20ai aDd

fte same saB pubXshd in ihe Kerala Gazetre Extraodinrry No. 2218 'daEd 29
day of Sepeober, 2020;

The Blll seeks to rcplace Ordinmce No.52 of 2020 by an Act of the State

Legislatue.

FINANCIAL MEMORANDI]M

The Bill" if enacted ard b[ougbt ltrto op€radon, would not involve any

additional openditnr from the Consolidated Etrnd of the Sate.

MEMORANDT,'M REGARDING DELBGATED LEGISLtrtrION

Sub section (1) of secdm 9 prop6ed_b be subgtitud in rhe principal Act, by
Clause 2 of the Blll seels o eupower tlie GoverDEeBt b prescribe the rnanne of
payEetrt of conEtbudon to lhe Fud. t 

., .

2. Tbe EaEert h rcsFct bf rrtich nrleq may be made ae matters of
prodre and art of routhe or adolnistarive h Datue. Purthcr, the ruks, after
they are nade, aIe subject b ssufty by 6e LeglsJaEre AsseDbly. The delegation
of legislative power ls, thus, of normal &aracter,

T. P. RAMAKRISHNAN.

,-
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EXTRACT FROM TIIE KERALA AGRICULTIJRAT WORKERS,ACI, 1974
(18 OF 1974).

9. C.ontibution b the fwd.nD Ever;, r""d owner holding nore rhan fcty
arcs in rreat of agrictluml IaEd shalt pay cotrihfltm b fhe Futrd at 6e rae of
tweary-fiw paise per fie p€r enm,t,' for rhe land held by trim tu excess of forty arrs
or part EeElof in tte DaDn€r EtssiH.

(2) Every registered agriculh[al worker Sall pay conElbutim to
the Fund at &e raE of ftre rupees per mensem:

(3) Any loaa grant or advame Eade by fte cowmnent of lndlr,
the State Govemment, a local body, a any orttr trstihltlou shatf be cedid b.

. the Frnd,

:*._. The loa[ graDt c adyance made by any authmtty c insutuUm $ell be
-J;udlised for no purpee other rtan the purpoci for which ft was $vto
1 (Q The Govrmment shall contibute to lhe Funil errsy year, by wa5r of/ gang an aEount equal to rhat of the contibution paftl by regisrered agilculolal

workers la every financtal year.


